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tion Ltd., Patna were grn"ted three 
licences under the-Industries Act in 
March to July, 1963 for setting up 
an industrial undortaking at Talisilwlli 
ncar Ranchi for the manufacture of 
Transformers, motors and g~ar 

and control gear. Their prQPosal for 
the import of capital equipment for 
• value of Rs. 14.96 lakhs ~ro  U.K. 
for the implementation of their 
Ichemes was finally approved and 
foreign exchange allocated by Govern-
ment on the 3rd July, 1965. 

Indastrlal Ualts III Madhya Pradesh 

r Shrl D. C. Sharma: 
U99. ~ Shrl Yashpal Slarh: 
l Shrl R. S. Pandey: 

Will the Minister of Commerce be 
pleased to state: 

(a) whether It Is 8 fact that the im-
position of the 20 per cent cut in the 
supply of Chambal power to the in-
dustr;,1 units in MadhYa Prode h  h .. 
rendered thousands of cotton textile 
workers unemployed In Indore and 
other cities of the State; 

(b) if so, whether the Government 
of Madhva P"dech have ~ roa e  

the Union Go\'ernment with regard 
to the restoration of the rut in power 
supply; and 

(c) the steps taken by Government 
to provide as.ist.nc. to the State 
Government In the m3tter and pro-
vide altcrnate employment tn the 
textile workers thus renrlered jobless? 

The Depaty Mlnl.tor In Ihe Mln"-
try of Comnierr.. (SlIrl S. V. Rama-
... amy): (a 1 About 7526 l,bourer. In-
~  q tl"xtile workers are reported 
to have been affected by the cut in 
power su:>Ply. 

(b) No, Sir. 

(e) The Union Minister Of Irriga-
tion and Power c('Invpnf'd 8 ~e g 

of representatives of tho State G.'\'ern-
ment nnd Electricity Bonrd on 
12-4-1965. wherein the possibility ot 
gIving ""lief to the consume .. by way 
of extension of Amarkantah power 
eupp Iy from J a balpur to Itarsl ...... 

considered. It is reported that textile 
workers laid off in the proce.. are 
being paid lay-off compensntion when. 
luch payment is admissible. 

Cealrsl Small radunri., OrpnisatlOJI 

1500. Shrt D. C, Sharma: Will the 
Minister ot Industry and Sapply be 
pleased to state: 

(al whether the Small Industries 
Organisation under hi. Ministry pro-
pOSe to absorb persons of the Indian 
Economic Service with a view to pra-
mote them al Directors, (Grade n) III 
the General Cadre of the Central 
Smnll Industries Organisation, thus 
contravening the otatutory recruit-
ment rule,; and 

(b) if so, the step. proposed to b. 
taken in the mntter? 

The Depaty MinL.ter In the MinIS-
try of Industry and Supply (Shri 
Bibudbendra Mlsr.): (a) A propos .• l 
to a.bsorb a few officers Of the India:1 
E:'onomic Service in the General Ad· 
mini5trative Division of the Centra! 
Small Industries Organisation is uudcr 
considcialj.m. The!'c offir.r.rs were 
serving in thot organisation before 
they were appointed to tho Indian 
Economic Service. There ~ no inten-
tion of promoting the!e om""r. I<> 
high-:>r posts in contravention or thC"" 
statutory recruitment rules. 

(b) Does not arise. 

Central Small Indastrl... OrranL'latloa 

1501. Shrl D. C, Sharma: Will the 
Minist.. of IndWltry and Supply ~ 
pleased to state: 

(a) whether It is a tact that tw., 
pOlta of Director!;, Grade II in thw: 
General a~re of the Centr.1 Small 

. r ~ f r~a s . o  are lyillC 
vacant for a long time and have not 
been fI!led up even on an a ~  

basis; Rnd 

(b) if so, the reasons thcrcfe>r? 

~ Deputy MI_r In the MIn1str7 
of , .. duRry aad Sappl7 (8hrl Bib .... 
b""l!ra Mi!!rB': (0) Two posts or 
Direcl<>. (Grade Il) in the General Ad-




